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you kindly girect him to make a state-
ment on the law and order situation
in Delhi? (Interruptions).

MR, SPEAKER; Do I take it that the
House agreeg for extension of time of
sitting today from 6 P.M. to 7 P.M.?

SEVERAL HON MEMBERS: Yes.

MR. SPEAKER: Half gn hour dis-
cussion will be taken up later on.
Time is extendeq for the discussion on
the General Budget,

Now, Papers to be laid on the Table.

12.05 hrs.

PAPERS LAID ON THE TABLE

Foobp CORPORATION (AMENDMENT)
RULES, 1982

THE MINISTER OF AGRICUL.
TURE AND RURA], DEVELOPMENT
AND CIViI, SUPPLIES (RAO BIREN-
DRA SINGH): I beg to lay on the
Table a copy of the Food Corporation
(Amendment) Rules, 1982 (Hindi and
English versions) published ipn Notifi-
cation No. G.SR. 78(E) in Gazette of
India dated the 24th February, 1982,
under sub.section (2) of section 44 of
the Food Corporation Act 1964
[Placed in Library. See No. LT-
3578/82].

(Interruptions) **

MR. SPEAKER: Nothing goeg on
record Mr. Sangma.

..REVIEW AND ANNUAL REPORT OF
Tosacco Boarp, GUNTUR FOR
1980-81

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): I beg to lay on the
Table—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Tobacco Board, Guntur, for the

PHALGUNA 21, 1903 (SAKA)

**Not recorded.
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year 1980.81 glong with the Acco-
unts and the Audit Report thereon,
under sub-section (3) of section 22
read with sub-section (4) og section
19 of the Tobacco Board Act, 1975.

(2) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Tobacco Board, Guntur, for the year
1980-81. [Placed in Library. See No.
LT-3519/82].

(Interruptions)

MR. SPEAKER: Nothing doing

12.06 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY.: Sir I have to repurt
the following messages received from

the Secretary-General of Rajya
Sabha:— '

(1) “In accordance with the pro-
visiong of sub-rule (6) of rulg 186
of the Rules of Procedure and Con-
duct of Businesg in the Rajya Sabha,
I am directed tg return herewith
the Sugar Cess Bill, 1982, which
was passed by the Lok Sabha at its
sitting held on the 4th March, 1982,
and transmitted to the Rajya Sabha
for its recommendations and to state
that this House has no recommen-
dations to make to the Lok Sabha
in regard to the said Bill.”

(ii) “In accordance with the pro-
visions of Rule 127 of the Ruleg of
Procedure and Conduct o¢ Business
in the Rajya Sabha, T am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 9th March, 1982 agreeqd without
any amendment to the Sugar Deve-
lopment Fung Bill 1982, which was
passed by the Lok Sabha at itg sit.
ting held on the 4th March, 1982.”




